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FOREIGN EXCHANGE REGULATION 
(AMENDMENT) BILL· 

THE MI!'JISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SI3THI) : I beg to move for -leave to intro-
duce a Bill further to amend tbe Foreign 
Excbange Regulation Act, 1947. 
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These are just formal motions. Any 
suggestions you want to bring forward to 
the Bill can be brouaht in the form of 
amendments rather than taking the time 
of the House at tbis stage. Now, the 
q.-tion is: 

''That leave be granted to introduce 
a Bill further to amend the Foreign 
Exchange Regulation Act, 1947." 

The motion w .... Qdopred 

SHRI P. C. SETHI: I introduce the 
Bill. 

STATEMENT Re. FOREIGN EXCHANGE 
REGULATION (AMENDMENT) 

ORDINANCE, 1969 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : I beg to lay on the T"ble a copy 
of the explanatot"l' statement giving reasons 
for immediate legislation by the ForeiJIII 
Regulation (Amendment) Ordinance, 1969, 
as required under rule 71(1) of the Rules 
of Procedure and Conduct of Bu~iness in 
Lok Sabba . 
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